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yﬁl&d for non compliance of the order dated
13 7.2006 passed by this Tribunal in
OA 318/ 05. The operative portion of the
4aid order is quoted below :

“In the circumstances,
impugned order Annexure-IV
dated 7.10.2004, so far as the
X applicants are concerned, will
not stand in its legs.
Therefore, the order is set
agside to that extent. It 1is
§ - further directed that since the
' earlier order dated 9.11.2000
- (annexure-IIj is still govering
field, the applicants are
entitled to 'get the =said
allowance as per the said
i order. The recovery made, if
any, and the henefit of the
said. order will be restored
{without interest).”

y

Since this being the first time notice
may be issued to the respondents with a

direction to make submission whether the

|

the
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‘arderd of this Tribunal has been complied
- with or not on the next date.
Post on 27.4.07 for order.

. 'EM@.bGT(A) R

|
Vive-(‘héjrman

I
i
Presentﬁ - The Hon’ble Mr. G Shantha b
I Member (J) '
, The Hon’ble Mr.G. Ray, Member (A). /

R Mazumdar learned counsel forcgthe’

.,pet:ltloners is present Mr GBmshya learned.
Sr.C. GS.C. submlts that ‘he has received -

el

Wakalatnama today “He is pem:utted ;to file it

- -before the Reg:stry He sought for some time to

get mstruc’uon regardmg comphance and also to:
file Affidavit. Registry is dJrected to show the

correct names of the petitioners in the cause Tist.,

Call the case on 13.06.2007.

Member (A) .

i
|
i
i

C-JG.'S.CI
wanted further time to file afﬁda\nt Let the

Mr.G.Baishya. fear‘ned Sr.
case ' be : posted after three weeks' It is
made clear that 1f the same 1S not flled and
orders of thls Tnbunal is not comphed

with, contempt notice w111 be 1ssued to the

o

alleged contemners/res’pondents
Post on 03.07.2007.

Vice-Chairman
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3.7.2007

/bb/ -

Mr.R.Mazumdar, learned counsel for

the Petitioners submitted that substar_ltial

‘éompliance of the order dated 13.7.2006

passed in 0.A.318/2005 has been made by
the  Respondents/alleged  contemners.
Mr.G.Baishya, learned Sr. C.G.S.C. for the
alleged contermners also endorsed the
same.

Therefore, I am of the view that the
CP. will not stand and is liable to be
dismissed. Accordingly, the C.P. is
dismissed. |

However, liberty is granted to the
Applicant to agitate in the appropriate

forum for further grievances, if any.

Vice-Chairman



V)
N
IN THE CENTRAL mwmsmmm : TRIBUNAL: | §
\ B (21
GUWAHATLBENCH §
CONTEMPT FETITION {CIVILINO..... .../ 2007 i
. m N . : .

ne

- ORIGINAL APLICATION NO _:1 872605

Voo g %&/M Lo,

Bt L7
Ka

N THE MATTER OF:
A petition uadez; section 17 of ‘f_he ‘
Administrative Tribunal Act, 1985 :&éd ‘
with the ‘Cc»ntempt'- of Courts Act 1971
praying  for punishment of * the

Contemnors frezpondents No. 1 and 2

for wiltful non—'comfﬁahce of the order
détedlf:‘ﬁh day of July 2006 passed by
the Homble Tribunal in Original
Application no 318/ 2005

-AND-
*IN THE MATTER OF
'/ OANO 318/2005
' Smt. S Medhaboti and others

VS
!
Umnion of Indis and others
-AND-
- IN THE MATTER OF

1. Ms. Bushama,
Force no.8115Y0033 -

2. Ranjta Tudu Sona,
" Force no 832100203
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AP, .
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- , 3. Kalyvanee Bhowmic,
. . | Force no 84210081

- 4, ‘Sugana Dorai Samy,
Force no 892070014

Kngor

5, Silviamma,

Force no 872070055

= ASheeia‘t,
Force no 861520134

7. Ashé. Horo, .
Force no 881560024

{All the above are serving as non-
combatised Nursing personnel in Base
hospital III, Group Center Guwahati,
Central Reserve Police Force.)
......APPLICANTS
Ve

1 e 1. Dr. Kuibhushan

Director {Medicalj Directorate General,
L _ - CREFR, East Block, 10, R.K. Puram New
Dethi, 110066 |

2,  WADHWA G.R.
The Director {PF), Ministry  of Home |
Affasrs, Covernment of India, New

."Deih*;.

..... Respondents/Contemnors.

. The humble app!icatién of the

applicants above named

Mos{ respectiully Sheweth:

-
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1.  That the applicants above named along with other non-
combatised hospital staff of the Central Reserve Police Force
had approached this Hon’ble Tribunal vide OA no 318/2005,

challenging the order dated 07-10-2004 passed by the

- Director {Police/Finance), Government of India, Ministry of

Home Affairs, by which the nursing allowance of Nursing
personnel of the Central Reserve Police E‘drb& was reviced on a
wrong and illegal basis and also challenging the orders dated

06-10-2005 and 20-10-2005 by which recovery was sought to

be made from the pay of the applicants. The applicants had

inter alia prayed for the f<’)11c>w'_ing relief:
81  Set aside and quash the impugned order No. I
27012/6/99-1 dated 7 QOctober 2004, passed by the
Dﬁrecior.(Po(ice/ Finance), Govemmént of India, Miz\:istry of
Home Affairs, énd also order No. II-27012/ 6/2/ &/ 99 PF
I/l dated € October 2005, and order No. A-11 —QOOS/I\IIED.'
T (MELA) dated 20/ 10/ 05; and |
8.2 Direct the respondents to continue to pay the
nursing allowances to the applicants @ Rs. 1600/- pér
month as per orders dated 9-11-2000 and 10-1 I-QOOQ and
83 | .Gramt the cost of this_@piicaﬁon in favour of the
applicants and against the res};onden?,s; and
84  To grant such further or other reliefs as this
Hon’ble Tribunal may deem fit, proper and necessary in the

interests of justice and in the circumstances of the case.™

Kw@yzzm‘ boln  fyhoromek .



2. That upon perusal-of pleadings, uporn hearing the 1d.

Counsel for the parties and upon consideration of the matter

had held that the order dated 07—10:2004, so far as the
applicants were concerned, would not -staz.ld 01;1 its legs,
Therefore, the ordef was sét aside tovtinat extent. Further it
was held that the gppiicants would be entitled to get the

nursing care allowance as per order dated 09-11-2000 as it

‘was still governing field and the respondents were directed to

/ .
restore the recovery nade, if any, and the benefit of the said

order dated 09-11-2000 to the applicants. |
| Aé certified fcopy,A of the order dated 13—
7-2006 paséed by this Hon'ble Trib;ln.al
in OA no 318/2005 is annexed hereto
as Annexure I
3. That the respondenfs /a]lege& contéMors herein ought
to have _initiated immediate steps to comply with the orders
péssea bjr this Hon'ble Tribunal so as to restore the benefits
of the order dated 09—11-2000,. which had granted the
payment of Nursing aﬂo;;vance to the nufsmg perzonnel m the

Central Reserve Police Force on the scale admiszsible to

. Central Health Services Nursing personnel ie. at the rate of

Rs. 1600/ - per month with effect from 15-7-1998. however, it

~ 13 stated herein that the respondenté have willfully disobeyed

the order of ﬂll."_-‘. Hon’ble Tribunal and instead of granting the

Kofpors batn frlomelc
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ﬂﬁfﬁiﬂg' ajieis_zéﬂc:e at the rate of Rs. 1600/ - per mornth to the

applicants as per order dated 09-11-2000, are granting the

aame at the rate of Re. 300/- only on the basis of the crder

dated 7-10-2004, which has already been quashed by this

Hon'ble Tribunal. The willful disregard/disobedience of the

respondents to the order dated 13-7-2006 passed by this

Hon'ble Tribunal in OA no 318/2005 is indicated in the

amount of mursing allowance paid to the applicants after -

passing of the order.

i

4, That it would be pertinent to mention here that morfe
than 7 months ‘have passed since this Hon'ble Tribunal had

passed the directions to the respondents but the res pondents

have willfully abstained from initiating any stepe to comply

with the order/obey the directions of this Hon'ble Court, thus

making themselves liable for punishment for committing the

offence of the C:oniamp{ of the Hon'ble Tribunal.

<

5, That in view of the .. deliberate and " wiltfal
| -diésfegafd/téisobedi_ence of the order dated 13-7-2005 psssed

by this Hon'ble Tribunal OA - no -318/2005; the



contemnors / respondents afe liable to be punished by this
Hon’ble T’riﬁunal. For the same reason, fhe gfésent case is fit
eﬁcugh for  this ‘HomBle Tribunal to direct the
- contemnors / respondents to appear éersoﬁally appear before

~this Hon'ble Tribunal to explsun as,: to why they shall not be
pumshed on the gfouﬂd of committing ' the offence of

Contempt of Court.

%

[

: é _.
:

6. That this application is filed bonafide and for the ends .

of justice.

In' the premises aforesaid, it most

respectfully prayed béfore this Hon’ble
. Tribunal that Your Lordships may be
pleased to admit this petition, and

issue mnotices to the contemnors [

respondents to show cause as to why

they should not be held guilty of

Contempt of Court and as to why they

should not be punished under Section

17 of the Admi:ﬁstratiﬁe ,Tribunai‘s Act,

1985 read with the Contempt of Courts

Act 1971 and upon consideration of
the causes shown, if any and upon

perusal of records and upon hearing



 the parties, be pleased to punish the

contemnors [ respondents - for
contempt of Court and/or be pleased
to pass any other order / orders or

directions as this Hon’ble Tribunal may

deem fit and proper in the facts and
| Gl ;

circumstances of the case

- -AND-

It 15 further prayed that this Hon'ble -

Tribunal may be graciously pleased to
direct the forthwith implementaﬁoﬁ of
order dated 13-7-2006 passed by this

Hon'ble Court in OA no 3182005,

And for this act of kindness the applicants as in duty bound

shall ever pray.

Draft eharge..,...l...,
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DRAFT CHARGE

The applicants are aggriesved by the willlul and

© . deliberate disregard / disobedience exhibited by the

cbntemnorg | respondents to the order dated 13-7-2006
passed by the ,I;Ion’ble Central “Administ;‘ative Tribunal,
Gum:ahati Bench in Original Application no 318/2005. .‘The
contemnnors | respondents have willfully disregarded the
order aforesaid and as such are lable to be tried and
punished under Bection 17 of the Ac%ministrative Tribunals

Act 1985 read with Contempt of Courts Act, 1971.

ley»p" bate  pof ok -



AFFIDAVIT

R, . Smt Kﬂ%WW/)ZWk
w/o&/@/’ﬂﬂwk aged about ;'.{[K...years, by
religion Hindu, by i)rofession Government Servant, presently
}Aposted at Composite Hospital, Group Centre, Central Reserve
Police Force,” Amerigog, Guwahati, do hereby solemnly affirm and

state as follows:

1.  That I am one of the applicants in the present petition and I
. have been authorized by the other applicants to swear this affidauit
on their behalf also.

2.  That I was one of the applicants in CiA no 318/2005 out of |
which the present application has azisén and as such I am
conversant with the facts and circumstances of the case. I am
competent to swear this affidawt. |
N

3. That 1 state that the contents of paragraph
3)(0*(/(’, Are true to best of my
knowledge and  belief, the contents of paragraph
, ,302—.« are matters of records and
the rest are my humble submission before this Hon’bet Tribunal. _‘ .

And 1 verify and sign the contents of thie applicacon on this

v ... day of March 3007 st Guwahati. _
. k-

| | Kol btn P
IDENTIFIED BY , : DEPONENT.
l ( 5 A - Cigpsd ot et e e
€MA- lw o ~ 1911|200 . , ‘
o plapee) -,




1. Sm t.__S..Medhébo‘li : L L

o

o

) ; S;(ugana Dorai Samy

4

0 |

"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL |
T T GUWAHATI BENCH -~

Original Application No. 318 of 2005.
Date of Order: This f}ie 1>3Lth ‘déy ‘of]ulyQOOé.'
. The Hon’ble Sri K.V. Sachi.dénénd‘anf: Vice-Chairma:ﬂ |
. o )
Force No. 731 550115

;N.]ibomnala ' '
Force No. 751560124‘ :

3. Ms. Sushania o IR B '
Force No. 811570033 '

4. Ranjta Tudu Sona
Force No. 832100203

L

Kalyanee Bhowmic . I
Force No. 84210081 :
Meera Purty | R
_ Force No. 8{-‘;2100099 o

" Force No. 892070014 R

8. Silviamma .

Force No. 872070055 S
Sheela i |
Force No. 361520134

. - Asha Horo o
Force No. 881560024

. Asha\"ﬂan'}dxede _ B
~ Force No. 562080022. . S e

(All:the above are serviryg as non.combatised Nursing personnel in’
Base- hospital 1L Group Center ~ywahati, Central Reserve Police’

Force).

Dy Advocates Mr. C. Choudhury, Mr R. Mazumdar, Mr B Gogoi;

. —-ioee

Versus -

1. Union of India, represented by the
Secretary, Ministry of Hame Affairs,
New Delhi. . ’

... Applicants -

5
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Union of India, xeplesented by the
Director (PHS), Ministry of Health and Famx]y Welfare

1

3. The Director (Medu,al) Du ectoxate
General, CRPF, East Block, 10,
“R.K. Puram, New Delhj ~ 110 066.

4. The Director (Police and Finance)
Ministry of Home Affairs,
Government. of India; New Delhi. .

: - ... Respondents.

By Advocate Ms. U. Das, Addl. C.G.S.C.
G VUETIN -

ORDER (QRAL)

The applicatioﬁ is made . agamst the order dated
07. lO 2004 passed by the Director (Pohc»:fll*mance), Government of
India Ministry of Hom'é Afféii‘s by whiéh the nux;sing'a}}owances of ..
Nursing Pexson;lel of the Centxal Rcsewe Pohce Foxce has been |
revised an iliegal wxox;é basis: d']d agam the . orders dated
06.10.2005 and 20.10.2005 by -which xeg,ovely sou,ght to be made
from the pay of the applicants. Aggrieved by the s'aifij :action:ojf‘the

respondents, the applicants have filed this appl}ca'ttibxi «seeking the

l-

followiny reliefs: -

“g.1 Set aside and quash the xmpugned order No.
11.27012/6/99-1 dated A October 2004,
passed by the Director- | (Police/Finance),
Government of India, Mmlstzy of Home Affairs,"
and- also order No. 1I- 27012/6/2/699 PF I/11
dated 6% October 2005, and order No. A-11-
2005/MED:II" (MHA) ‘dated 20/10/2005
(annexure —IV, V:and VII to this application);
and ‘ C

0 8.2 Dn‘ect the respondents to cantinue to pay the
“nursing allowances to the applicants @ Rs.

~ 1600 per month es par orders dx._ated 9-11-2000

. and 10 11-2000; and ' " o

e wa toapm Amaprm— g ceae e o
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3.3 -Glaht’the' (':o'st'::of thls app}u,atlon in Eavour of g
the apphcants and agamst the respondents '

and

<

8.4 To: gzent such turthex or other reliefsas this
Hon’ble Tribunal may deem fit, proper and

necessary in the.inter ests oi justice and in the °

cu‘cumstances of Lhe case.”

2. So fax .as - the facts of the case are concerne'd, the.

0

apphcants 11 m numbel, are sexvmg as non- combahsed nursmg

personnel in Base Hospxi.al IH louated at Group Cent:re Guwahatx, :

Central Reserve Police Force. Their conLentJon is that they are:

entitled to .get all the benefits and allowances in addition to their.

salary s are em)hcable to the nursing Dersonnel serving in the other

ey Centlal Governmenr Health Sexvxces On - the"bfasis"'of‘»- the

f/‘;ecommendatmn of the Bth Centl al Pay Commlssxon the Pwsxdenf of '

" In}xa was pleased to sanctlon the enhamement of nuxsmg allowance

m Rs JOO/ per month Lo Rs 1600/- per months to all nuxsmg

ment Hmpxtal w;th effect

from.15.07.1998 (Annexule --D. Vlde order dabed OQ 11 2000 the

'compdent authouty passed order grant;mg payment of nursing °

- a‘
ilow'm ce to nur smg personnel in the Cenh al Reserve Pohce Foree on

the scale 2 od‘l]lell)le to Cenu al Health Servxces nursmg personnel as -

indicated therein. The Du'ectox (Med:caD Céntral Reserve Pohce

Yorce vide order dated 1(‘ 11 p OOO had announred Lhe sanclion of the

revised rates of nursing allowam es to the Nurv;an Pex -sonnel o the

Central Rescxve Paolice For(‘e as edmxcexb]e to Nuxsmq Personnc-\}

serving in the Central Health Servwces. As per the said 1eLber, the

nursing allowance payable Lo the Nursing Personnel of the Centrel

Reserve Police Force Would be Rs. 300/- per month with effert from

ez
r—
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01.08.1997 and Rs. 1600/- per month with effect from 15.07.1998.
(Annexure - 111). Thereafter, the respondents have been continuous]y

1) ymg me nursing allowance ® Rs. 1600/- per month to all the

'.musmg personnel mcludmg the applicants herein txll November 2005 -

in terms of the aforesaid letter. Surpnsmg]y, nursmg a]}pwances were
revised from the existing rate of “Rs. 150/ p.m.-" to "R%.BOO/- p.m.”
with effect from 01.08.1897 as per letler dated 07.160.2004. (Annexux"c-:

1V), which is under challenge. Taere is no wh:sper about the earlier
‘ - revision dated 09.11.2000. The applicants were nev;er in'formed about

_the letter dated 07.10.2004. Now attempt is made ‘to reduce the

-nursing allowance from Re. 1600/- tu Rs. 300/- per month.

Ty s .

3 ‘ The 1espondents have hled a detalled 1ep]y statement

ontending that on the basxs of the 5

:atc of Rx ,OO/ per month to Rs 1000/- pe1 month,to al] the nursing

’ pex sonnel working i (‘enu a] Govunment HOspxtals thh effect from
15.07.1988. Other allowances, viz. umform a)}ox.van'geapd ~washmg
allowance were also revised by the Government of Ihdiaﬁwith etfect
from  15.07.1998 @Rs. 3,000)- p-a. and Rg, '1;50/- -per month
respectively. The Government of India, Ministry of Home Affai_rs-»\«'id_e

Ctheir OM. No. ;2'703;2/6/’99-13}.:.1}1.'1 dzted 09.11.2000 conveyed the
decision for payment of nursing allowance, Washiﬁig .ézll‘lowén"ce and
uniform allowance to nursing personnell of Ce‘r_xtm_l Reserve Police
Force on-the scale admissible to Central Health |Services nursing
personnel, which was @Rs 300/- per month with effect from

701.08. 10Q7 and Rs. 1600/ per morth with effect frorn 15.07.1998 and

Vo

Cemral Pa‘y Commxssnon ‘

b
1

s et
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sanction was conveyed vide mestly of Home Affairs OM dated -
‘ 07 10 2004 in respect of nursing pexsonne] in the Central Pohce ;'
Forces on admissible to Centr al Heall.h Selvme pelsonnel On lecexpt :
of the said instructions, vide order dated-09.02.2005 mltx_aLed the case
for revision of nursing allowance @Rs. 360/-, per month with éffeét "

from 01.08. 19Q7 and Rs 1600/ per month thh effébt from'

15. 07 1988 mst:ead of Rs 300/~ in accoxdance thh the OM dated

09. 11 2000 In tum, the M'mxstxy of Home Affairs vide OM dated )

086. 10 2005 clauﬁed l’hat nursing allowanres have been remsed to Rs

300/ for al Central Pollce Fox ces. Smce, the 1ate§ of Rs. 300/- pex

month are apphcable for nursing personne] of all CPFS includmg '.

\ 300/- pex month to- nmsmg pexsonne} beyond 07.10. 2004 is’ - to be

as Central Heqlr) Qervxces per sonnei

4_, " Heard Mr C, Choudhury. . learned counsel for the

appllcants and Ms. U. Das, learned Addl C.G.S.C. for the respondents.

5. . Learned counsel for the par ties has taken my aLt%ntxon Lo

the pleadmgs and maLeuals pxaued on xecoxd Leax ned counsel for the

appncants axgued that the appucants were workmg as non

combatised nursing per sonnel in the Cent:l al Resexve Pohce Force has

' cqua!ed thh the Centl al Health Selvxces pexsonne} and consxdermg

the said coni,entlon the 1espondents had already passed the oxdei
datl..d OQ 11 2000 enhancmg the nmsxng allowances from Rs 300/-

Rs 1bOO/ per moni_h thh effect fxom 15 07 1998 Leamed counsel

!

‘for the Lespondents on Lhe other hand per suasxvely axgued tha!: the

.‘-

-

CRPF with eflect from 07 10 2004, the amount pald in excess of Rs. |

1eccve1 ed ']he nates of mnsmq a]lowanre have been 1ev13ed as a"

Do.hcv ko bnma nmfmmltv amonust the Cenh al Poln,e l*o: ces as well .

TR
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xmpugned order has been introduced to maintain uniformity amongst

the Central Police Forces- petsonnel mu]udmg (‘e:m al Reserve Pohce

\.
)

e

Force per sonnel. The apphoants were wor kmg in the Cenu al Reserve .

Pollce Force cax‘noe be consxdei ed othex wise. They are equated with

DSF/ITBP/CISFISSB Assam Rmes etc ;and ther efoge tlus allowance

’}

Las heen revised to Rs. 300/‘- pex mor)th thh eﬁect fxom 01 08 1997
5. 1 have given doe consideration to the arguments,
pleadings and materials placed on record. It is admitted fact that the

i

. . . 'l ) * ) . -
applicants are working as non-combatised nursing personnel in the

Central Reserve Police Force and they have been agitated their case

before the various Couxt:s meludmg the High Court of Judicature,
Andhra Pr adesh in Writ Petjtxon No. 15637 of 1999 and on 19 04. 2000

the ﬂon ble Andhra Bigh Court considered the case of the ‘apphcants

0

on thie same issue and the prayer of the apphcants was to give the

Nursing Allowance Rs. 300/ p.m. wef 01.08.1997 and Rs. 1600/-

w.e.f. la 07 1988 to the nursing otaff workmg i the (‘Lntral

Govemment Ho>p1tals The relevant portxon of the order of the

Hon'ble High Court is quoted below for better 1llu>tratxon -
i ;
it’
. “The petitioners who are~14 in number and
working ez nursing staff in various categeries
in the hospicals attached to CRPF Hospitals

which comes under the purview of Ministry of-

Health and Family Weifale, filed this writ

petition seeking Writ of Mandamus directing.

the respondents to pay nursing allowance
@Rs. 300/- per month with effect from 1-8-
1697, Rs. 1600/- per month with effect from
- 15-7-1998, - uniform allowance @ Rs. 3000/-
per annum with eﬁect‘ from -1-8-1997 and
washing allowance @Rs. 150/- per month with
effect from 1-8-1997 and also to pay interest
on the arrears due to them. '

It is ;:'e;f:ineﬁt to niote .that the Vth pay
revision commission was constituted to
consider all the aspects including grant of

1

i V : . - .
{
| . \ N Lo
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nursing allowance, uniform allowance and
washing allowance  as prayed in this writ
"petition. The said commission also submitted .
- its report to the Government. The Government
though accepted the recommendations of the
pay revision- commission with regard to the
Ceniral Government Hospitals employees, as
far as the nursing staff working under CRPF
hospitals are concerned, the matter was
preferred to the Ministry of Home Affairs for
its decision. ' -

- ' The respondents in the counter affidavit
stated that a decision is yet to be taken by the
Ministry of Home Affairs with regard to grant/
sanction of revised rates of various allowances

attached to the CRPF hospitals. It is therefore,
ctated that the extra ordinary. jurisdiction of
this Court cannot be invoked in this case since
the matter is pending before the Government

for its consideration.

Since a decision has to be taken by the,

Ministry of Home Affairs - and the same 'is’
pending from 1988 onwards, in the facts and
circumstances of the case, deem it just and
‘proper. to direct the . ] -oj

take a decisjon in the matter as_expeditious]

S s possible, preferably within a per

S ;o this order. :.-:. ..

: ‘.1 “With ‘the - above direction, ‘the writ
petition. is disposed of. No costs.” - |

PR

vaiou'sly, the Hon’ble High Court did not enter in_té’,@ ﬁnd‘ing_.a.nd

taken any decision since the decision was to be taken b{r‘ the Ministry

i

.of‘ P}ome Affairs. Therefore, the Hen’ble High Cglxirtivdiréqted to take a

decision in the matter by th‘eiRespondenl:s. Incidentally, the aiaplica;ité
in the instant application were in the.party arrayed before the Hon'’ble
High Court as well. The Court has g.iv:e‘n direction to consider the case

since the matter is pending before the' Ministry of Home Affairs. The

‘Hon’ble High Court also directed to take an appropriate dgacisibh

considering. the case of the applicants and in furtherance,. probably

to the nursing/other- para , medical staff .

A _ iod of three
months from the date of receipt of a copy of

A
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the annexure - 11 order dared 09.11 200C has beéh passéd by .the.

’,

respondents, which is quoted beioy: -

“To ‘
Director General,
. Central Reserve Police Force,
- 2GC Complex, Lodhi Road,
Neyvr Delhi.
Subject:-_ Enhancement in rate of Nursing
allowapce, washing allowance and-
Uniform allowance.
Sir,
Sapction - of the competent
authority is herel:y conveyed to the payment of
Nursing Ailowance, washing Allowance and
} » Uniform Aliowance to Nursing personnel of
“2""\*\. g _ CRPF only on ihe scale admijssible to CHS.

personnel as indic 2ted below: -

1.8.97 and Rs. “BO0/- pm. weef. 18.7.98..

Uniform Allowance @ Rs. 2000/~ p.a. w.elf.
1.8.97. ' ' .

1.8.97 ONurses).

« 7.  The acditional expenditure due ¢t

o enhancement oi the above allowance ‘will be

met by CRPF from out of their sanctioned

budget grant. K .

3.  This issues with the approval of Ministry

of Finance vide their L.D. No. 1101 3/E-1V/2000

dated 50.10.2000 and IFD vide thieir letter Dy.
No. 3016/DFA(P)/2000 dated 1.11.2000."

The aforesaid letter dated 9.11.2000 indicates two things, i.e., -

nursing allowance has been fixed @Rs. Y00C/- ﬁ.m. w.e.f. 01.08.1997
and Rs. 1800/ pm. wee.l. 15.07.1098 and this order parti;u]ériy
meant ro' nu;f:'-;ihg personnal of CRP}?‘as par with CHS. Apersonne]. 1t
was also madé clear that the revised rate has been granted to such

personnel admissible fo CiiS personnel The very contention of the

. ) .
.
e 10 e caamd D >

Nursing Allowance @RS.BOQ/-,'l pm. welf

Washing Allowance @Rs. 150/- p.m. w.e.f.



- quoted below: -

pelaonnd was taken wnscxously and with due applu,atxon .of mind by

virtie of the annexure —--I}I order.

) Subjectzvg

»9

respondents in granting smh b« ,nehts to z,quate with the’ CHS

have been receiving the said allowance tall t,he annexure — IV order

-dgted 07.10.2004 has been passed by the ré“si;;)ndentq,' which is

“To L) i 3
e g 'vDGs - BSF/CRPF/ITBP/CISP/SSB/'
- .Assam Rjﬂes -
Revxsxon ) of Léteé ~Nursin‘gf .
.. Allowances, - Umform Allowances .
. and - washing Allowances to the -
S Nursing personnel = of (‘entral
o Police Forces.
Sir, |

The proposal for
various allowances in
personnel . in . Central

respect of nursing
Police Forces as

admissible to CHSS personnel ‘has been -
in consultation with Ministry of *~

cons;dered

Finance. The is .directed to

-undersigned

Accordmg to the apphLants they,

revision . of rates of .

_convey the sanpction of the President for -
ren:.ed rabe,s of 1oliowmg allowances - '
SI- Allowances Existng Revised

.{ No. ' . |Rate .| Rate -

(y |Nursing - |Rs. 150/- | Rs.- 300

1. Allowance -{-p.m. c I pm. weldl

(for Nurses ' 01897 -

P only) ‘ R R

{Gy | Uniform ~ -7{ Rs: '1500/-__35., 1500/-

" Allowance | p.a. ) p.a. . upto
(for Nurses| .~ 0% 897 and
Only) |, weid Rs. 3000/-1 -

1 A b T w.el |

‘ : : 018987 | .
Gii) | Washing Rs. 60/- p.m. | Rs. "75/-

| Allowance . | * Ip.m. uplo
{for Nurses .01.887 and
Duly) ' Rs. 150/

, pm. we.l

- | 01.8.97

| (v) | Washing - Rs.30/-p.m. | Rs. -~ 60/
! lAllowance - p.m. .

1 (For - other |
Group C & b
| Staff -

-y g, et

- e . e e e
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2. Those allowances shall be admissible
subject to the following conditions: -

o (i3 Nursing rersonnel who are serving in
dlspensarlewnus,,itals without any in-patient

facility are not entitled for Nursing

Allowan ces.

(i) - The Allowance sha]l be adm}smble to
those Nursing/Para Medic personnel whose
service conditions are similar to . those

dispencaries.

3. This issues with the approval of Ministry
of Finance, Department of Expenditure vide
their 1.D. No. 495/EIV/04 dated 07.10.2004
and Integrated¢ Finance Division of this
Ministry vide their Dy. No. 2407/AS&FA(I1)/04
dated 30.2.2004.”

-
/.

that this order has been issued to bring the uniformity’ amongst the -

Though the learned counsel for the respondents argued

nursing personnel of Central Police Force ‘Personnel including the

Cenirsi Neserve Police rorce, nothing has been mentxoned of the

carlier order, wherein benefits has already been granted to the

Centra) Reserve Police Forces in equation with CHS Personnel. The

applicants are drawing Rs.:1600/- per month as nux"sing'al]owance

~ with eifet.t from-15.07.1998 and the 1ate was xevxaed ta Rs. 300/- per

AR (

B month no reason has been gan uther m the saxd letter or no

.materiﬁ]s placed on record -to show that as to why t:he a'llowance of Rs.

J

1800/ per month should be redured o far ‘as the apphcants are

concerned. The contesting case of the learned counse] for the

applicant is that similarly situnted nursin ersonnel of the Central
Arly : 3

| Health Services are drawing @ Rs. 1600/- per month with effect from

15.07.1098 as nursing allowance. The factual case being so since the ‘

Jpl cants’ are enjoying ‘ugher nrrsing allowance in furtherance of

filing « Court case, no u.duct:on on the same lSJUSbﬁed ‘The right of

Y S

personnel working in analogous posts in CHS -

- ——
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al and no reason has been given to

the appiicaits has become final

revise the same. The Apex, C ourt alse r‘"i pot entertain. the Special
v :

Leam. Peonn Benef:t/gﬁ;ﬁt w}nch has become ﬁna}/cxystahsed

. cann ot be withdrawn without cogenL and Jushﬁab]e reasons.

8.

-bene‘ﬁt was withdrawn w}uc}‘ is pe: se- ﬂlega] prior opportumty

{Reference. (}) 1994 SCC (L&S) 1320~-'

should haveheen given.

Bhagawan Shukla Vs. UOL & Ors. (i) JT 2002 SJSC 189, State of

Haryana Vs. '-Haryéna Civil Secretariat Staff Association- (Recovery

wnlmulnom not zllowed) }.

1
'

o ' ‘In the circumstances, the impugned order annexure ~ IV

wle

~dated O7. 10"004 so far ag inz app]lcanba are concemed w111 not

stand in its )egs Therefore, the order is set as:de to that extent 1t is.

further due(_ted that since the earhcr order daled 09 11 2000

(anmxm - II) is still governing he]d ‘the. a’ppln,aan are entntled Lo-

get the axd allowam,e as per the saxd order. The 1ecovery made, if

“any, and the ben efit of the said order w111 be mstored (thhout

Linterest).

Y
RS

The O.A. is allowed with the observations made abgve. In

. the circumstances no order as to costs.
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